CENTRAL AOMINISTRATIVE TRIBUNAL P RIN CIP AL BENCH,
04 No.2670/1997

Neu Delhis this the.22ng Sep tember,1998,
HON 'BLE MR, s, R, ADIGE, VICE CHAI R AN (a)

Subey Singh,

¥o shri Richhpal singh,

Rfo House No.58, 0ld Rishi Kardampuri,
Shahdara, _
Delhi=32 ] : " o000 00 mplicaﬂto'

(By adwcate: shpi Dinesh Kumar)
Versus -

Govt, of National Capital Territory of Del hi,
through its Secretary

S, Shyam Nath Marg,

Delhi =054, ©sscaee R88p0n dent No.1

2, EBlection Cmmission '
of Delhi,thmugh Election Bommissionar,
Govt, of NCToFf Dal hi, '
Nigam Bhawan, Ist Floor,

Kasmere Gatep . 0009 0 %spon dent NOoZ.
Dalhi, . .
“(By Adwcate: Shri Raj Singh=-for R=2)

5 -0 ROER(D RAL
fONBLE MRS, Ry AOTGE, VT CE, CHAT A gy ( a)e

lbplicant impugns the contemplated action

"of respondents in temainating his serprvices Wo 8o o

25311,97 and seeks regularisation as ppf ver,

2, I have heard shri Dinesh Kimar, counsel forp

applicent and Shri Raj Singh for Respondent No,'2
(Election ®nmission of pslhi),

3,. None has @ppeared for Respandent no,1
(Gvt, of NCTof Del hi),

4, shr‘j_ Raj singh | states that ‘ap'plicant along
with othaers Auere a8ppointaed by MUnicipai D moration
6? Délhi and their Services were madg dvailablg to
Ele{:t\ion mmhission Under section 29 of the‘

Rep resentation of People Act, 1950 , Hg oon tends

that Respondent No.2 (@ ection Qmniesion of pa1hg)
has no staff of its oun ang hence it is not possible




T ‘ .fbr them to regqularise the applicant,

5o On the otharp han d, 'applicant"s counsgl
denies that tha applicant was 3ppointed by thg

Municipal ® moration of palhi ang ontends that

he is an employes of palhi administration, It is

ndt deniad that affer appointment of applicant inp
December, 1993 hg had recei uéd payment of wages from
the Mch, as wall ag Gvte of NCT of Oslhi, ang fop a /

{

time when his servicas were with Chandigarh

Adninistration, hg hag also receivad wages from

that adninist ration alsgy

.
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Services being te minated,

7. On going through the pleadings in thg 04
while in Notg of Hesad (lerk (Adﬁn), Election Office

" on the letterpad of mc ( page 17 of the 0a) it is

mentioned that the appli caqt and o ther Haily vage rs
had been deployed in Election Mmmissionepts OPfice
a8 Helpers, therg. is also a Lerti Ficate ( Page 10 of

th'e.D A) to the effact that the applicant wrked as ‘
Driver in El ection CbmmiSSiori, Dwvts of NCTop Del hi t
|

from: Decembe'ry 1996 to February,i597, Shri Raj singh

houevér, points out that this certificate was gi yen j
in a.privatve cépacity 8s it bears ho letter Numbar,

There is alsp a lottgp dated 16,7.%6 ( Annexura;c)

From pegputy Secretary (Adnn), Elaection mmmission,

/‘l,




-3 e

| Govts of NCTof Delhi to the applicant thot his

“name has been sponsored by the Sub=Regional °

ﬂnpl‘oyment Officer, Mployment Exchange Pusa, Neuw

"f>Dalhi for casual job of Driver as Daily uamger,

‘and directing him to meet that officer on 23.7,.96,

8, | In. the F‘acts.and ci roumatan“ces of the case,if
‘Hlection ommission, Gowt, of NCT of Delhi does have
any pemanent vacaney 1in the post of Oriver, they
should consider the prayer for reguleri°ation

of the applicant in acoordance with rules and
1nstructions on the subject, strictly in his tumn

as per seniorityo" meanuhlle I note the statement

\of‘ Shri Raj Singh at the Bar that there is no

_immediate th reat of texmination of the applicantts

services“ No costso R

e

VICE CHAIRMAN(A)
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